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CALLING      ATTENTION      TO      A 
MATTER  OF  URGENT  PUBLIC 

IMPORTANCE 
Reported Arrest and Imminent Repatriation of 

Indian Labour Working in the Engineering Projects    
(India) Ltd. from Kuwait 

SHRI PRAKASH MEHROTRA (Uttar Pradesh); 
Sir, I beg t0 call the attention of the Minister of In-
dustry to the reported arrest and imminent 
repatriation of Indian labour working in the 
Engineering Projects (India) Limited, from Kuwait. 

[Mr. Deputy Chairman in the chairj 
THE MINISTER OF INDUSTRY (SHRI 

GEORGE FERNANDES): Sir, Engineering 
Projects (India) Limited—EPI—13 implementing 
in Kuwait one of the highest value civil con-
struction projects ever secured by an Indian firim 
abroad. This contract was awarded in September, 
1976 for a value of about Rs. 230 crores. The work 
comprises construction of 3,317 houses along with 
public buildings, infrastructure, roads, schools and  
other  community  facilities. 

About 6,000 Indian workers are employed for 
the construction o* this project by EPI and their 
associate contractors. 

The workers went 0*1 strike from the morning 0f 
12th July, 1978 without giving any notice, 
following an altercation on the previous night bet-
ween a worker who was absent for more than a 
month and a member of the security staff of the 
project. A series of demands were subsequently 
submitted by the workers, including those relating t0 
terms of leave, medical facilities, payment of 
overtime, increase in wages and removal of a 
member of the security staff. Conciliation meetings 
were held with the assistance of the Government of 
Kuwait. It was represented to the workers that 
services of the member of the security staff 
involved in the altercation of the previous night, 
would be dispensed with. Assurances wer*> !    
also given tnat wages and amenities 

[Shri Narasingha Prasad Nanda]

mention. But you decided to allow only four 
Members and not me. The Calling Attention 
Motion was rejected here. But, in the Lok 
Sabha, the debate went on for more than two 
hours. This is something very serious which is 
going on now and you should have allowed 
me. 

MR. CHAIRMAN:   That is all right Yes, 
Mr. Jha,  what is your point of order? 
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would be strictly provided as per terms of 
contract and regulations of the Government 
of Kuwait. The vorkers were requested t0 go 
back to work pending settlement of their 
demands through the formation of a 
Grievance Committee including repre. 
sentatives of workers and employers under 
the chairmanship of a representative of the 
Government of Kuwait. The workers 
however insisted on a prior guarantee 
regarding satisfaction of their demands. 

On the 27th July, 1978, there was a violent 
demonstration resulting in damage to offices 
and vehicles. The police had to intervene. TQ 
control the situation and to prevent further 
violence as well as loss to life and property, 
the use of tear gas was resorted to. 403 
workers were arrested. No injury was caused 
tG any of the workers. The situation was 
brought under control. By about 5.00 P.M. on 
the same day, work was resumed on the 
project. The situation at present is peaceful 
and work oft the project is'in full swing. 

Out of the arrested persons, 185 have been 
since released. Further investigations are in 
progress in respect of the remaining 218 
persons. Only those who do not wish t0 work 
or wh0 have indulged in acts of violence will 
be repatriated. 

The cooperation of Government of Kuwait 
has been commendable. Their authorities 
acted with exemplary tact, restraint and 
discretion. On our part, it is essential to ensure 
that our workers are not exploited and ill-
treated and the terms of their approved 
contracts are strictly implemented. In fact, 
further safeguards have been effected in the 
last few months to ensure that workers receive 
their due wages and that amenties are 
provided to them. Every effort will continue 
to be made in this direction. 
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And draws up a model control between 
the sub-contractor and the workers he 
recruits. 
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SHRI B. N. BANERJEE (Nominated): I 
want one clarification. I want to say that if 
you fix their salary or wages here, that should 
be more or less the same type of wages as a 
labourer  gets  in  that  country. 
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SHRI ARVIND     GANESH     KUL-

KARNI   (Maharashtra):      Sir, may I 
submit  first   to the Members of this 
House that this should not be taken purely 
as a labour problem and nobody  is  here  
pleading  for   an  anti-labour policy?     
Sir, I would" like to tell  the Minister  and 
the    Members also that this is a problem 
of a country competing with other 
countries in the  world  for  getting  
contracts     in order   to  earn  foreign   
exchange  for the   country's sake and for 
the 3ake of  those  who   are   employed     
there. So, if that line js adopted, then this 
type  of  questions,  whether     the labour 
should be employed permanently on the 
project,  whatever tfie     company there be,  
0r  whethej they  are casual labour or 
contract labour, will not  arise.     Sir,   it   
has  beeti     fairly brought  out  that  13  
building     companies have been     given     
associate contracts  and these labourers     
have gone there on a fixed contract on the 
basis of an agreement.    Sir, particularly I 
want to draw the     attention of the 
Minister, in this connection, to the fact that 
I find in the attituide of the   organisation,   
particularly      with regard   to  labour-
management     problem,  a little weak 
spot.    Therefore, you will have to 
improve the labour-management    systems    
in your organisation so that such type of 
tensions are  not  created.     One  can  see  
that nobody   would   support   a      
labourer going from here and hankering 
after some  higher wages    there.     
Nobody will support it.    And I am not 
here to support that type of system or that 
type  of  desire  on   the  part  of     the 
workers who  have been sent    there from  
here.     But,  at  the same  time, I would 
like to point out that there is some lacuna 
in the management of your  organisation   
which  should     be set right so that such 
problems    will not  arise. 

Another thing is, I have read in some 
Korean paper that particularly the  
Koreans,  the  Chinese   and     the 
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[Shri Arvind Ganesh Kulkarni] 
Canadians are interested in throttling atid 
sabotging the attempts of this country to 
compete in the international world. 
Therefore, to meet such a situation the 
Government has to adopt certain 
measures, certain policies which will give 
a positive direction n°t only to the public 
sector organisation but also the labour 
leaders in this country and the workers 
there that this is a national job which has 
to be carried out with a national desire 
because our national prestige is involved 
in it. 

SHRI GEORGE FERNANDES: I am 
grateful to the Member for the various 
points made. I would only point out, Sir. 
that we are trying to strengthen our own 
labour relations wings. But the wage rates 
and other contracts that are presently 
signed are all vetted and approved by the 
Labour Ministry of the Government. I 
may also point out that one of these con-
tractors is a public sector undertaking. 
The Delhi State Industrial Development 
Corporation is one of the 13 builders who 
have taken specific responsibility and is 
operating in Kuwait today with the 
Ardiya Project. 
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1. M/s. Prime Builders, Bombay. 

2. M/s. Priya    Engineering Company, 
New Delhi. 

3. M/s.   Vaish  Brothers,   Kanpur. 

4. M/s. Kailash Apartments, New-Delhi. 

5. M/s.     Megaski      International Pvt. 
Ltd., New Delhi. 

6. M/s.    Delhi   State     Industrial 
Corporation  Ltd.,  New Delhi. 

7. M/s.    Shah    Engineering    Company, 
Kutch, Gujarat. 

8. M/s.  Punjab    Chemi      Plants Ltd.( 
Chandigarh. 

9. M/s.   Associated     Construction Ltd., 
New Delhi. 

 

10. M/s.    Seth    Talwar, Company, New 
Delhi. 

11. M/s. Project Construction Company, 
Durg, Madhya Pradesh. 

12. M/s.     Janata    Nirmaii,     New Delhi. 

13. M/s. Faridabad   Manufacturing and 
Engineering Co., Faridabad. 

 

SHRI DEVENDRA NATH DWIVEDI 
(Uttar Pradesh); That is the fear he is 
expressing. Is it a feet that somebody has 
died? 
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MR. DEPUTY CHAIRMAN:     Next item.    
The Minister. 

 

SHRI HARISHANKAR BHABHDA; This 
is the first time I get up to speak in the House. 
I must get protection from the Chair. 

 

ANNOUNCEMENT RE. GOVERNMENT 
BUSINESS FOR THE WEEK 
COMMENCING  THE  7TH  AUGUST, 

1978 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): With your permission, Sir, 
I rise to announce that the Government 
Business in this House during the week 
commencing the 7th August, 1978, will 
consist of: — 

(1) Further     consideration    and 
passing of the Press Council    Bill, 
1977, as reported by the Joint Com 
mittee. 

(2) Consideration and passing 
of: — 

(a) The Indian Explosives 
(Amendment) Bill, 1978, as passed by 
Lok Sabha. 

(b) The Passports (Amendment) Bill 
1978, as passed by Lok Sabha. 

(3) Consideration of a motion for 
concurring in the recommendation 
of Lok Sabha for the reference of 
the Scheduled Castes and Scheduled 
Tribes  Orders   (Amendment)     Bill, 
1978, to a Joint Committee. 
It is also proposed to provide: — 

(a) for a discussion on the working of 
the Ministry of External Affairs 0n 8th 
August, 1978; 

(b) as announced by the Chairman, for 
a discussion oh the motion by Shri N. K. P. 
Salve regarding  allegations of corruption 
made 

by the former Home Minister against the 
family members of the Prime Minister and 
the counter allegations of corruption made 
by the Prime Minister against the family 
members of the former Home Minister on 
10th August, 1978. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I have a submission to make. First of all, 
Sir, I do not quite understand why we should 
discuss the international situation under cover 


